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Heard Mre. Je.KJiishra-2, learned ceunsel
for the Applicant and Mr.B.Dash, learned Addl 4
Standing Counsel resresenting the Respendents.

2, On the allegatien that the Applicant
(Md.Akbar Ali, a Pestal Assistant) had
unauthorisedly eccupied the @r.No . F-12/2{alletted
in faweur ef ene R,N,Bera, another Pestal Assty
Burla Sub Pest effice), the'House Rent Allewance'
were not released in his fawur frem Octelber, 19956
The Applicant, however, vacated the sald quarters
on 08,10.,2002, Under Annexire-1 @t,10.11,2000,
damzge rent ( ameunting te 13,1, 08,432/=) was
asked to be recsvered frem the Applicant, In this
Original Applicatien under Sectien-19 of the
Adninistrative Tribunals® Act,1985 the sald
recevery order ( under Annexurs-l @t.10.11.2000)
has been challenged by the Applicant,

3, By filing elaberate oceunter, the
Respondents have tried teo justify their actien eof
claiming the danmage rent under Annexure-l dt.
10,11,2000.

4, Although, as it appears from the recerd
placed before me, the Applicant was repeatedly
being asked By the Respondents to give vacant
possess'onA,ef the quarters in question under the
pains of disciplinary preceedings; ne disciplinar
preceedings were inititated against the Applicant
ner he was given netice propesing impesitien ef
danage rent on him, No eppertunity was given te
the Applicant te have his say in the matter,
before impesitien of penalty under Annexure-li
dt.10,11,2000, Therefere, there were vielatien ef
principles of natrual justice; befere impesitien

The sane is, accerdingly, quashed granting libert
te the Respondents te preceed against the

-?@p]:icantm}g» ‘accordance with the law by following

the rules and principles ef natrual justice./“‘((
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5.TRis Original Applicatien is,
accerdingly, allewed leaving the parties te
bear their ewn ocests, g e
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